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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Original Application No. 61/2026)
IN THE MATTER OF:

News Item titled ""Uff! Rajdhani Ka Yah Kaisa Haal" appearing in
Dainik Jagran dated 22.01.2026 ..PETITIONER

VERSUS

Municipal Corporation of Delhi & Ors. ..RESPONDENTS

COUNTER AFFIDAVIT ON THE BEHALF OF
RESPONDENT NO. 4 (DISTRICT MAGISTRATE, NORTH-WEST

DISTRICT, DELHI)

MOST RESPECTFULLY SHOWETH:

I, Soumya Saurabh, aged about 35 years, w/o Sh. Shashvat Saurabh,
presently working as District Magistrate, North-West District, Delhi,
having office at Kanjhawala, do hereby solemnly affirm and state as

under:

1. That I am working as the District Magistrate, North-West District,
Delhi, having office at Kanjhawala. In my official capacity, I am duly
authorized and competent to affirm the present affidavit on behalf of the
Respondent No. 4 (hereinafter referred as the (“Answering
Respondent”) and I am conversant with the facts of the case as gained
from the official records of the Answering Respondent kept in the

ordinary course and authorized to depose about the same.
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That the present matter arises out of a news item highlighting issues of
water logging and environmental concerns in Sharma Colony/Enclave,

Kirari, Delhi, which involves multiple civic and infrastructure agencies.

That the Answering Respondent submits that the District Magistrate
primarily performs a coordination, supervisory and monitoring role and
does not execute drainage or infrastructure works, which fall within the
jurisdiction of specialized agencies including MCD, DDA, DJB and
I&FC.

That there is no deliberate inaction or negligence on the part of the
Answering Respondent, and prompt administrative action was initiated

immediately upon receipt of information regarding water logging.

That office of Answering Respondent initiated several administrative

steps to address the crisis:

January 21, 2026: SDM Kirari issued notices for a joint inspection by
DDA, DJB and I&FC.(R-4/1)

b) January 23, 2026:Joint inspection was done along with area SDM,

c)

d)

Executive Engineers of 1&FC,DDA,MCD ,PWD and Jal Board to
access the situation.

January 28, 2026:A meeting notice was issued for 30.01.2026 for
coordinated action of the issue.(R-4/2)

The action taken reports were submitted by DDA, MCD, 1&FC and
DJB as Annexure R-4/4,R-4/5, R-4/6 and R-4/7 respectively.

There is no willful violation attributable to the answering
espondent, who has acted promptly in a coordination capacity.
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PRAYER

In view of the above, it is most respectﬁllly prayed that this Hon’ble
Tribunal may be pleased to:

a) Take the present reply on record.
b) Accept the same as substantial compliance by Respondent No. 4;

c) Direct concerned executing agencies to provide a time-bound plan for
permanent drainage solution.

d) Discharge Respondent No. 4 from personal appearance.

e) Pass any other and further orders as this Hon’ble Court may deem fit
and proper in the facts and circumstances of the case.

Sbinsfe-

DEPONENT

[, Soumya Saurabh, District Magistrate, North-West District, Delhi, do
hereby verify that the contents of the above reply are true and correct to my

knowledge based on official records. NO&% material has been concealed

gherefrom. 2 b APR
}1) ~ g WO . .

e errﬁg;;{ atNew Delhi on this 25"day of April 2026.

&mvw fler
CER"'!F'""K THAT }‘%I‘Yi"PO\!ENT il
h./Smit.fiKm OU,M\/G a.u
2!0 \:’L,J“ N/'U) ,em
Rr/o...

Iden'.i(’i o 1

read & ex o himiheg are (rue & CoI
his/her knowiccgs. "
No %rl/i‘(cmew Delhi

25 APR 2016
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/ GOVERNMENT OF NCT OF pELy)
/ OFFICE OF THE SUB-DIVISIONAL MAGISTRATEKIRAR SUB-DIVISION

DISTRICT NORTH WEST, DELH] COOPERATIVE BANK BUILDING,

NANGLOI, DELHI-110041 (Q'J‘/I)

FT.No:—SDM/Klrarl/NW/ZOZG/{&Q. Date:- 91 10\ \&L
0
1.The Deputy Commissioner,
Municipal Corporation of Delhi (MCD), : — T ’ﬁ'\\\
ﬁ\m\SS‘O er (/'\'/O/_P\

- Rohini Zane, Delhi-110085
2. The Executive Engineer,
Delhi Development Authority (DDA),
Bhagwan Mahavir Marg,near
District Court,Sector-14,Rohini,
Madhuban Chowk,Delhi-110085
3 .The Executive Engineer,
Delhi Jal Board (DJB), H-Block,Udyog Nagar,
Peer2. Garhi Chowk,Delhi -110041
_ 4 sGperintendent Engineer,
L I&FC Department,Govt.of NCT of Delhi,

Sector-15,Rohini,Delhi-110089
Subject: Regarding news paper clipping of “Nav Bharat Times” published on 20.01.2026 in r/o water logging at Sharma

o

colony/Sharma Enclave of Kirari Sub Division

Sir/Madam,
Please find enclosed here with the news paper clipping of_of “Nav Bharat Times” published on 20.01.2026_regarding water

logging at Sharma colony/Sharma Enclave which comes under Kirari Sub Division of North West District.
You are hereby requested to take necessary action within your respective jurisdiction to sort out the issue at the earliest. A joint
inspection by officers of the concerned departments if ncessary may also be conducted at the earliest to assess the ground situation

and ensure effective remedial measures. . ' .
An Action Taken Report (ATR) may be furnished to this office within 7 days of receipt of this letter for further review an

rnecessary directions.
Yours faithfully,

2 \\U

“IVED PRAKASH)
Sub-Divisional Magistrate

Kirari Sub-Division

We District North West, Delhi
‘u\ %r\k
o

\\'\“\\%

-

CO U: ' P "
\\/Y%ticr Magistrate , District North West,Kanjhawia, Delhi for information
2 Tehsildar Kirari— for follow-up

3.Guard file =for Office record




: GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DEii)
- 3 OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (K1izARI)
CO-OPRATIVE BANK BUILDING, MAIN ROHTAK ROADNANGLOT DELIT-1 16041

F.NO. SDM/K/Mise/2025/ § § _ Date: g /o/ /PZ [
v | g4 1)

Meeting Notice

S"‘ubject: Meeting regarding water logging at Sharma Enclave, Kirari Sub-Division
Sir/Madam,

) In this regards of Hon’ble Member of Parliament, Outer Delhi Parliamentary Constituency.
visited Sharma Enclave, Kirari Sub-Division on 23.01.2026 to review the prevailing probiem ol wates
logging in the arca. During the visit, assurances were given to the residents regarding eatly redressal of
the issue through coordinated action by the concerned civie agencies.

As directed. a meeting has been scheduled in the Chamber of the Sub-Divisional
Magistrate( Kirari) Room No.203, First floor, Co-Oprative Bank Building, Main Rohtak Road, Nanglo
Delhi-110041, on 30.01.2026 at 11:30 AM: to review the progress made for discharging of
water in Sharma enclave and to deliberate upon the further course of action so as to ensure that

such a situation does not arise in future. A

o‘\
SDM, Kirari

District North-West

t Authority (DDA), Rohini Zone, Delhi-1106
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Government of NCT of Delhj
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Office of the Sub-Divisional Magistrate (\/9\_\\ [ 3_)
Kirari sub-division, district North West, Delhi Cooperative Bank building,

Nangloi,Delhi-110041

F.NO. SDM/K/Misc/2025/94 W Date: 3\ \\f’\ \@C

Minutes of Meeting

Subject: Minutes of Meeting held on 30.01.2026(Friday) at Office of SDM, Kirari Sub-Division

Delhi_state Co operative bank building,Nangloi Jat,Delhi-110041 to to review of water
logging situation at Sharma Enclave, Kirari

A meeting was held under the chairmanship of SDM(Kirari) on 30.01.2026 in the chamber of
SDM( kirari )office at 11:30 PM. Meeting notice were sent in advance .The following
representatives of various civic agencies were present:-

1. Smt.Seema Khatri  Assistant Engineer (AE), MCD

2. Sh.Vakeel Khan Assistant Engineer (AE), DDA

3. Sh. Pawan Kumar Assistant-Engineer (AE), Delhi Jal Board

4. Sh.Abhisek Junior Engineer (JE), I&FC Department (in place of AE)
5. Officials from SDM Office, Kirari

To review water logging logging regarding at Sharma Enclave and to assess preparedness for
the forthcoming monsoon season, in compliance with the assurance given by the Hon’ble MP,
Outer Delhi.

Proceedings / Discussions

After brief introduction, the chair has welcomed all participants .The agenda was briefed to the
participants. All the attending civic agencies informed that as on date, there is nc water logging
in any of the streets (galis) of Sharma Enclave.

It was informed that MCD, DDA and I&FC Department have installed dewatering pumps at
vulnerable locations, and the samc are still deployed at site as a preventive measure.it was
‘asked about the water stagnation i vacant plots. It was explained by Smt.Seema Khatri A.E.

that Sharma Enclave falls under arn unauthorised colony, and since ownership details of the
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direction to submit the report by 31.01.2026

Decisions / Directions

All concerned civi i i

, . ,' Civic agencies were directed to submit a detailed status report regarding water

108gINg and news (i : . ; :

ogging | NG news published in various print media \dated 21.01.2026&22.01.2026 and

preventive measures taken so far.

The agenci > ' i i ' g1
agencies were further directed to outline a future course of action, particularly keeping in

Secrelary (Public Grievance

view ‘h,". r ' & : " . .
I tie upcoming monsoon season, to ensure timely mitigation and prevention of water

logging in the area.
The staius report along with proposed action plan shall be submitted by 31.01.2026 (Saturday)

at for apprising the Hon’ble MP, Quter Delhi And submission to chief minister’s office.

Conclusion
The meeting concluded with the direction to all concerned departments to maintain

coordination and ensure preparedness to avoid recurrence of water logging for the forth

COMINE MONsSoon season.

Meeting concluded with the vote of thanks to the chair.
Y
@{H
(Pardeep Kumar )
Reader to SDM(Kirari)

Copy to for necessary action:-
Srmit.Seema Khatri Assistant Engineer (AE), EE(M-II/RZ)F-2, MCD, Mangolpuri-110083

Sh.Vakeel Khan Assistant Engineer (AE), DDA, RMD-2, 6" Floor, DDA Office Complex Madhuban chowk,

-

2.
fchini, Sector-14, Delhi-110085
3. Sh.Pawan Kumar Assistant Engineer (AE), EE(PR) SR-1, Rohini Sector- Pocket-7 Delhi- 84 Delhi Jal Board
4. Sh.Abhisek Junior Engineer (JE), I&FC Department (in place of AE) CD-VIID, I&FC, Rohini Sector-15 Delhi
110089
Copy to :-

1.PS to DM Districl North West, EE, Kanjhawala,Delhi

2.Guard file
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ATR in /o Waterlogging in Sharma Colony, Kirari

Sharma Colony is an unauthorized colony in the Kirari constituency surroundcd on a.ll
sides by low-lving DDA land. There is no proper system for disposal of wastewater 1n rAhc said
colony. Although the Irrigation & Flood Control (1&FC) Department has conslruclcd'm(crnal
roads and drains within the colony. but no proper outfall/disposal point has bt:t::n provld.cd. As
a result. these drains have been left terminating into DDA land. causing continuous
accumulation of wastewater on DDA land.

[
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Duec to this. the DDA land has become fully waterlogged. During the monsoon season.
excessive water accumulates on DDA land and overtlows back into the colony. leading to
severe waterlogging within the residential arca. On several occasions, incidents of children
drowning have also been reported.

On repeated requests from local residents and local representatives. filling of the DDA
land was being carried out with the help off MCD. Consequently, the wastewater trom the
colony is no longer flowing into DDA land and is instead accumulating within the colony
itselfl It is pertinent to mentioa that these colonies are not maintained by DDA but are
maintained by the 1&FC, MCD & DIJB Collectively.

It is further submitted that the Delhi Jal Board (DJB) has laid sewer lines in the said
colonics: however, no proper disposal/outfall has been provided, and the sewer lines are
presently non-functional. The issues in these colonies will be resolved only when a proper
wastewater disposal system is provided and the sewer lines are made fully functional by the
department responsible for maintaining these colonies.

ilowever, in the larger public interest, DDA has constructed two temporary (kaccha)
drains adjacent to Sharma Colony so that the recent wastewater from the colony can be
conveyed via Scctor-22 towards Rithala trunk drain (Photographs enclosed).

g
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Further, to provide immediate relief to the public. pumping arrangements have also
been installed in the colony by DDA (Photographs enclosed).
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Creparation lor Upcoming Monsoon

s turther claritied that no water from DDA land is entering into the colony b
the waste water from the unauthorised colonies have continuously been discharged on the
DDA vacant | and, Uhe issue pertains solely 1o internal discharge of the colony . for whi b s
proper dixposal solution is required to be worked out by DJB., MCD and [&FC
PDepartment

Accordingiy, MOD and 1&FCO Department may arrange adequate pumping
facitities <o that the accumulated water of the colony can be effectively discharyed through

the Knchha drains constructed by DDA especially during the monsoon period

o
Exccutive Engincer
RMD-2/DDA

| 2
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No. EE (M}-11/RZ/2025-26/ | 2-6( = _

A (S Y

—

Subject:- T '
ubject:- Water Logging issue and Purposed Remediation in Sharma Enclave.

- Sy - . )

'Y‘hf::z .;%.::jrrn_a .En.(‘.\?w% is an unautherized residential seftlement, encircled by land designated
:’\tie. f ;.uysdmuon of the Delhi Development Authority (DDA). Historically, the topography
f:;‘rlc)kk::(u.m’g \i*\e en.cl'al've was characterized as low-lying, with minimal ngtural drainage gradients,
A-_.V\J.‘. i ,_,‘l N poor (Jrumgge management. As a consequence, domestic wastewater generated
within the enclave —— including grey water from households — accumulated on the adjacenl
DDA-owned land due to the absence of a formal outfall system or sewerage infrastructure.
Recently DDA has initiated land filling that raise surrounding elevation by 5-6 feet crealing a
topoaraohical depression where domestic grey water now accumulates with outs-an out fall.

A corraspondence has been done with DDA and I&FC for taking remedial measure for water
logging issue. Further to mitigate this emerging water logging issue, the DDA has implemented

an interim remedial measure: a temporary trench drain excavated is designed to collect domestic

waler/grey walter and convay it via gravity flow toward the Nithari Drain., However, the temporary
nature of this solution raises concerns regarding long-term sustainability, maintenance, and
capacily during extreme rainfall events.

it is also pertinent {o mentioned here that this division does not take-up any development work in
Unauthorized Colonies. As per ihe office order issued by Departmert of Urban development
(Unauthorized colonies cell) vide no.1-33/UC/UDIPolicy/part file-l301'30-3044 Dt.23.10.2017
(copy enclosed) All the development work entrusted to the ‘lrrlgatlon and flood control
(1aFC) & Delhi State industrial and Infrastructure Corporation @SHDC) depa‘rtment in
Unauthorized Colonies. However in the larger public lr}tergzst, the Mun.xmpal COpr'(a\-lon of Dg‘.h\
(MCD) has deployed a "ectra Machine" for periodic desludging the eps_tmg d.rami
netvork within the Sharma enclave. While this helps clear the blockage in exisling drains, it
remains a reaclive rather than preventive strategy. Furthermore 06 nos portable pump l:as
alse deployed in order to relief to public large. The lack of permanent sewage & grey waier
infrasiructure continues to exacerbate the situation. W

F\
t -0 L
Cloryis. ..,Q.%.‘\? \\ KEE?})A-H)‘RZ

Do 012 )?.‘b’-,;l_ i g
SARIOAL W

sDm, Kirari S ————

District North West .

Co-operative Banx Buﬂdmg )

Main Rohtak Road, Nanglol, Delhi-110041

To,
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Rzst of the conte
he contents of the Order dated 10/03/2016 will remain the same.

This issues with priov approval of Honble Li. Governor, Delhi.
g’ﬂ/'\_\
~— 7 \\C Vi
2>\
(Lalshmi ICrishnan)
Deputy Seeretary (UC Cell)

Copy to:-

The Secretary, 18&FC Department, 5/9 Under Hill Road, Delhi.
The Managing Director, DSIDC, € onnaught Place, New Delhi.
The Princ pat Secretary . PWD, 51 evel, Delhi Sectt., Delhi.

The (“ommlssxonu SDMC Civic Centre, Minto Road, New Delhi
The (nmnnsssonu NDMC, C ivic Centre, Minto Road, New Delhi.
EDMC, Udyok Bhawan, P'\\p‘\\j,dnj Dethi.
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¢ TheC ammissioner, |
7 ’f ¢ CEO, Jal Board, Varunalaya Jhandewalan, Delhi
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),,/{ el SDM KIRARI! <schmkirari@gmail.com>

AT 2N TAKEN REPORT ON SHARMA ENCLAVE KIRARI AC IN R/O 1&FCD.

1 MCssag.s
Exacutive Englhoor CD-VII Civil Division-Vill <ifccdvii@gmall.com> Fri, Jan 30, 2026 at 6:52 PM
To: "sdmkirari@gr:ail.com” <sdmkirari@gnmail.com> ‘

leaso find herewith enclesed ATR on Sharama Enclave In Klrari AC In respect of 1&FC Deparlment.

Regards,

Pradesp Manohar Naik,
Exaculive Enginesr, CD-VII,
I&FC Doptt.

& 451K
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AL TION TAKEN REPORT ON SHARMA

ENCLAVE KIRARI AC IN R/O I&FCD.

SNO. | INFORMATION SOUGHT L ACTIONIREPLY \
1. | StepsiMeasures taken to

\

4 Nos. of Pumps have been deployed by 1&FC
Department Since 24.01.2026 in addition {o the
"!. situation in Sharma Colony | PUmps deployed by MCD & DDA.

counteract flecoding like

2. | Future course of aclion te | On the direction of Hon'ble Minister, MOHUA.,

avoid this flooding like DDA appointed M/s WAPCOS Lid. for

. . \
situation. preparation of Comprehensive Drainage Pian
of Kirari area. As per the drainage plan

\ designed by M/s WAPCOS Ltd. construction of

a new lrunk drain from Kirari to Sgpplememary

drain has been proposed which will cater the

discharge of 433 cusecs from Kirari area. The
drainage of the unauthorized colonies adjacent

o the DDA iand is proposed lo be catered

through the above-mentioned trunk drain being

constructed by DDA. Sharma Enclave also

talls in this catchment area. Il is pertinent to
; mention thal Sharma Colony is a low-lying
arca and after the implementation of drainage
plan designed by M/s WAPCOS the water
logging issue in the colony will be resolved.

Coordination with DLA is being done to obtain

:‘ \he reference level of outfall drain for the

colony so as lo develop the colony i

| accordance wilh the outfall levels.

(SRR RS

-s/d-
(PRADELEP M. NAIK)
EXECUTIVE ENGINER, CD-VIIL, 1&FCD
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hiect-Status report in respect of news article published in News papers regarding water logging ir. Shariiz
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Enclave, Kirari.

Reference No.- 1. UO No- AS/IPGICMO/2026/4278 dated 22.01.2026 from PG Cell CM Office
2. UO No- AS/PG/CMO/2026/4137 dated 21.01.2026 from PG Cell CM Office

May kindly refer to the news published in the news papers regarding water logging in Sharmz
Enciave, Kirari which an unauthorized colony under Kirari group of colonies. In this regard it is to submit tnat
Kirari group of colonies consists of more than 100 unauthorized colonies and 06 villages. DJB has besar
aving sewerage network in this area. The work is already in progress with about 84% progress and likaly ic

be completed by June, 20285.
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While DJE has been mandatec to provide sewerage system, other deparimenis like I&FC and
have been assignad with work of construction of roads and storm water drainage system in this area
also constructing hig size drains for disposal of storm water of this area as there is no proper outfall of storr
watlar generatad from this area and the same is accumulated in the adjeining low lving areas/ponds. Recentiv
DDA has also started filling of these lew lving areas by dumping the waste/inert matérial from sanitary land il
present water logging situation in the above said colony has arisen due to engoing filling
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sites of MICD. The

wort: by DDA in the adjeining low lying areas around this colony. Due to this filling work the stagnant w
pond area started moving into the colony and thereby causing water logging inside the streets. Here. it wouic
bz reievant to mention that DJB Sewerage network is supposed/ designed to handle the toilet waste oniyv. Tha
nents 1&FC, DSIIDC, MCD, PWD and DDA by consiructing

storrn water is to be handied by the departr
internal, peripheral and main drains.
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Further, as far as role of DJE8 in Sharma enciave is concerned, DJB has already laid se
network as per designed hydraulics in this colony. However the commissioning of sewerage network wi
done after commissioning of peripheral network and Pratap \/iharlBhagya Vihar sewage pumping staton
where work is already in progress and likely to be completed/commissioned very soon.
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